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Qxder date§ $. 21,705

Heard Mr. A.K.Pandey, Isi. Counsel for
the applicant. A copy of this 0.A. has already
been served on the opposite party. | 14‘

The applicant seems to have approached
this Tribunal without exhausting the departmentcal
not been able to

babine vn

place any decision of the Respondents,which might

remedies., He has a_lsc,, therefore,
have made a cause of action in this matter. As the
applicant has not exhausted departmental remedies
available far redressing his grievanced, this
application is not maintainavble under Section 19 M
of the Administrative Tribunal's Act, 1935.
Accordingly, the applicant is directed to file o
representation befare the competent/appropriate f
authority ventilating his grisvance for redressal. i
If,he fails tO get proper redressal from the
ResP-:mdeants, it is only then, it will be open to
him to approach this Iribuna 1.

With the above direction, this 0Oe.A. is
disposed of. A cOpy of this orxder be handed .over
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